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So, you all accept the proposal that has
been made by the Minister of Parliamentary
Affairs ? ... Yes. Let us do it that way.
All will get the chance, We shall finish the
government business first.

SHRI ABDUL RASHID KABULI
(Srinagar) : I was on my legs yesterday...

MR. CHAIRMAN : [ know; your
time is there.

(Interruptions)

MR, CHAIRMAN : Why are you
getting excited ? You will all get your
chance. We are at the fag end of this par-
ticular Bill We can go through it quickly
and finish off with it

(Interruptions)

Please do not go on asking for a casting
vote on everything. 1 will look after you
all. Kindly allow a little permutation and
combination.

PROF. AJIT KUMAR MEHTA : What
is the harm if this is taken up after half-an-
hour?

MR. CHAIRMAN : This Bill has to
go to the Rajya Sabha. 1 have heard you
all.  You will all get your opportunity.

Now we take up our Legislative Busi-
ness.

17.20 brs.
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MR. CHAIRMAN : I think Shri Kabuli

was on his legs.

He has already taken four minutes,
Shri Abdul Rashid Kabuli.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI GHULAM NABI
AZAD) : Mr. Chairman, Sir, this Bill has been
welcomed by all the hon, Members who par-
ticipated in the debate on this Bill, I would
like to thank all of them_ I welcome their
suggestions but at the same time [ would
like to say that this Bill is a repeal Bill, very
simple and short. The suggestions which
have becn given by the hon. Members
would have been of great importance and
value had we have to bring a new legislation
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or any amecndment to the existing Bill, As
I have already said in my opening speech
the object of this Bill is to repeal the Hindu
Widows Re-Marriage Act, 1856. The Act of
1856 is an Act removing all legal obstacles of
Hindu widows. The Act was enacted be-
cause as the first para of the preamble stated
in 1856-Hindu widows with certain exceptions
were by reason of their having once married
hold to be incapable of contracting a second
valid marriage and the off-spring of such
widows by any second marriage were held to
be illegitimate and incapable of inheriting
property, Sir, the object of this Act was
relieve all such Hindu widows from this
legal incapacity of which they complained
and the rcmoval of all legal obstacles to the
marriage of Hindu widows.

This Act of 1856 which removed the
dis-ability under which Hindu widows had

" been suffering and allowed them to re-marry

ander this Act but subscquently one hundred
years later four more Acts were passed
They are-Hindu Marriage Act, 1955; Hindu
Succession Act, 1956, Hindu Minorty and
Guardianship Act, 1956 and Hindu Adoption
and Maintenance Act, 1958,

After very careful consideration of the
provisions of the Act of 1856, the Law
Commission also reached the conclusion that
after the enactment of these four Acts, the
Widow, Remarriage Act of 1856 has be-
come obsolete and old and is no longer of
any practical uiility and should be repealed,
Sir, as I have already mentioned, this is a
very simple Bill which we have put forth
before the House, It is just to repeal it.
This matter is already being taken care of by
these four Acts which I have already ment-
ioned. So, there is nothing new. There is
nothing new in this legislation, I would not
like to take up more time of the House.
But I would only like to clear up two things
which have been mentioned in the House
very specifically. 1 would like to assure you
that I share the anxiety shown by hon.
Members as far as social reforms in society
regarding women is concerned in general
and more particularly about widows and
about child marriages.
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There has been a mention about Dowry
also I assure the House that our Govern-
ment is taking care of it. Our Prime Minis-
ter is very much eager and she is very much
concerned about abolition of dowry. We
have taken up this matter with top priority,
not only at the Governmental level but also
at the organisational level.

There has been a mention about a
uniform civil code also in the debate. Our
Government is very clear so far as this
matter is concerned. Enactment of uniform
civil code involves amendment to personal
laws of minority communities. It is the
Government policy not to make any change
in the laws of the minarity community unless
the initiative for the change comes from that
minority community itself.

With these few words I would like to
thank all the hon. Members of the House
who have participated in the Debate and
made various points.

MR. CHAIRMAN : The question is :
“That the Bill to repeal the Hindu
widows’ Re-marriage Act, 1956, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopred.

MR. CHAIRMAN : We take up
lause-by-clause. The question is :

“That clause 2 stand part of the Bill "

The motion was adopred.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added 1o the Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : Sir, I beg to move :

““That the Bill be passed ”’
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MR, CHAIRMAN : The question is :
«That the Bill be passed.”

The motion was adopted.
17.33 hrs.

SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL. Contd.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):

I beg to move :*

“That the Bill further to amend the
Salary, Allowances and Pcosion of
Members of Parliament Act, 1954, be
taken into consideration.”

MR, CHAIRMAN :
say anything on this Bill ?

Do you want to

SHRI BUTA SINGH : I am not very
keen to make any long speech. The con-
tents of the Bill are known to.almost all the
Members of both sides of the House. Also,
we are now very short of time. I will not
take the time of the House, I would only
request hon. Members of the House to
straightway pass this Bill.

SHRI RAMAVATAR
(Patna) :

SHASTRI
No, no; we want to speak.

MR CHAIRMAN : Motion moved :
“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

Mr, Sudhir Giri’ to speak.

| wera™ gert ()
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goR g3 ¥ 9+ faar sra

* Moved with the recommendation of the President.



